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in
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V/3s, |
Union Of India & Ors, ess HRaeapondents

CORAM: Hon'ble Member (J) Shri B.S.Hegde -
Hon'ble Member (A) Shri P.P.Srivastava

Tribunal's Order by Circulation Dated: {3 - 1. qS\

(PER: P.P.Srivastava, Member (A)

The grounds brought out in the Review Petition
do not bring out anything neu uhich has not been arqued
at the tima of hearing of the 0A, The revieu petitioen
has tried, Eg/shou that the Judgement has been renderad
by over=-looking certains facts., The subm1551ons ars
in the nature of finding out fault with the 3udgemant.
These are not the errors vhich are apparent oh the face
of the record. The applicant is fPully entitlad to seek
remedy 1f he is not satisfied with the judgement in the
appropriate forum., However; he has not been able to
bring out any material which would warrant review of
the decision which has already Eeen given in the UA;

The Review Petition is, therefore, dismissed in-lemini.
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